202 #f AHY Qerarere, EEE: =1 JEHEA 78T T8 9AH BT FE B

STl T[HUTH H g9 2005 ¥ 2020 & o< YT UG TR SATSTAT [G9RT §RT
J9d THY eI Uigde faffes B gu BRI didFl gg fdd Y
TSR (39 Tt fafdy wfkd) @ S fahy Y destt gHIOT O (STaguer
Aféfrac) g aRaer & adae Rafd o SgawR g1 uRare 1 &1 got

PN H N B U WNPR ENT SITR & [dog Bl T3 SRR T FRITfad
Prdarer IR faavor T |

fTET UM H a9 2005 W 2020 & dr9 UM Y TR AT
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S ATSH BT [JaR0T SATSHA & AAIIDROT AT FHeoll YA UF (TR
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1 33 OF 19-02- 60.51 37D 18.02.2025 30.10.2017

2008 2008 13.12.2017
13.02.2018
13.02.2020
2 12 OF 21-05- | 13.16 | 37D 20.05.2024
2009 2009 SR
3 | 44 OF 14-08- | 41.78 92 13-08-2015 19.03.2014,
2009 2009 12.08.2015 &
20.12.2017
4 | 68 OF 21-07- | 7.04 20-07-2015
2011 2011

IR T dead URITGT 3ifl fasfd 8 8 g afe
ATSHAT U UTolae I ATSHE &I FANG AS F Ugel QT el &R Ul ©
ar gRamm e 8F Qe 9 [AFTH, 1976 &1 99 13, ATSHAT BT 370
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ferfed o3 ardl SuMAYS & USNA DI HdNoAd Hel Uil oar §, al
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BXIEY T8 PR FDHdT | Blalllh, T STAR [deer BT IFAR RIS Bl
AR €1 ST &, A1 SMET & U SFId B Ha A1 ERIen RId
e e IfSieRvl (HRERA) © U OTM &7 fAdbed 8| sRI™T WRaR
T ol b Rieral & e g g J &1 FiRE 918 2 |




Details of Group Housing Project
202 SHRI RAKESH DAULTABAD, M.L.A: Will the Chief Minister be pleased to
state to the details of group housing residential colony licenses (including its
expiry date) and occupation certificate issued by the TCP Department to M/s SA
Infratech Put. Ltd. from the year 2005 to 2020 in various sectors of Gurugram
District together with the current status of each project alongwith the action taken
or likely to be taken by the Government action against the developer for delay in

delivery of its projects?

Reply-

The Department of Town & Country Planning has granted 4 licenses to M/s SA
Infratech Pvt. Ltd. for development of Group Housing Colonies between 2005 to
2020 in District Gurugram. The expiry date of licence and status of Occupation

Certificate granted in the above licence is as under:-

Sr. Licence Date of Area Sector Date of expiry Date of grant
No. No. licence (In No. of licence of OC/CC
Acre)
1 33 OF 19-02- 60.51 37D 18.02.2025 30.10.2017
2008 2008 13.12.2017
13.02.2018
13.02.2020
2 12 OF 21-05- 13.16 37D 20.05.2024 Not granted
2009 2009
3 44 OF 14-08- 41.78 92 13-08-2015 19.03.2014,
2009 2009 12.08.2015 &
20.12.2017
4 68 OF 21-07- 7.04 20-07-2015
2011 2011

The above licences projects are under development. If the licencee fails to
complete the project before expiry of licence, Rule 13 of Haryana Development
and Regulation of Urban Areas Rules, 1976, provides him opportunity to get the
licence renewed to complete the project. In case the performance of the

colonizer executing the project is further not found satisfactory, then further




renewal of those licences shall not be done and the Department shall process

cancellation of such licences.

Further, the time period for delivery of the possession of flats/plots is governed
by the Builder Buyer Agreement executed between both the parties. It is also
relevant to mention that the Department can not intervene in the Builder Buyer
Agreement as per the orders of Hon’ble Supreme Court of India in Civil Appeal
No. 550 of 2003 titled as DLF Universal Ltd. & Another Vs Director, Town and
Country Planning, Haryana & others. However, if the developer does not deliver
the project as per Builder Buyer Agreement then the allottee has an option to
approach either to appropriate legal forum or the Haryana Real Estate
Regulatory Authority (HRERA). The State Government has constituted two

authorities in the State for fast redressal of the grievances of the allottees.



